Press note
Food Safety and Standards (Import) Regulation, 2017

A number of food products are being imported into India from the various
countries. As per the mandate for providing safe and wholesome food to public, FSSAI
made its presence at various port to check and clearance of safe food. Authorized officers
appointed by the FSSAI on these port performing their duties through FICS,

As provided in the Act, and for the purpose of streamlining the process of clearance
of imported food in an efficient and transparent manner, the FSSAI has notified Food
Safety and Standards (Import) Regulation, 2017 after due consultation with stakeholders.

These reguiations lay down the procedure for clearance of food products imported
into India and include various provisions related to licensing of food importer; clearance
of imported food by the Food Authority; food import clearance for specific purposes;
storage, inspection and sampling of imported food; laboratory analysis of samples of
imported food article, and prohibition & restriction on food imports, amenable food
labelling provision for ease of trade, and privilege for importer to get their concerns, if
any, address in respect of the clearance of their food products.

Along with the above said provision, it also specifies the scheme for risk based
sampling imported food articles, which facilitate ease of doing business while not
compromising the health of Indian public.

These regulations will come into force from the date of its notification in the Official
Gazette of India.
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T UF IRET FT00 HAT6T
(AT G AT T AT ATFAhr)
st
7% faeett, 9 WS, 2017

W, G, 1/2008/ T HLAT/THUHTHUSE,—ET HIEAT 3T TT=F (GTer rarq) f=fw, 2016, *
T SF AT F TSI, 9N I G 4§ § AT EwLA. 1/2008/3mamd g TwRuauausrs, s 25
FFFAT, 2014 AT @I AT ST AT ATTAFIT T STFE=AT FIRT @Tr 6T i 7rea srferfaay,
2006 (2006 #T 34) FT g7 92 FIXT AATUTENT THTIAT (ohF T I AHAT & AT AT AT, o 5T
IEE TATAT 219 il HqTEAT &, o= 6 afaar 5w sq faq & g & & sate it a9rta 5 @ 3%
ATE=AT | ST i T Wi Sar &t 3uersy #3741 o,

T T, IFq Trora i TfaaT 1 FaFa, 2016 FT AT 1 STAY FLT a7 TS )

SOl ST g1, S 6 Sar & SFq ATI A" & qag H qTd gU 4 U AT @R HIET 37
BIEERNPET R EE IR ER IR

A TA IFT ATATHAT FT o7 92 F ITTT 2 F @E () FIT V& AT T TART Fd g,
ATCAT G HLEAT 37T T AT TAgT (At strerfeas aamdt & shaiq

FEATT - |
EIREED
1. e A i . —(1) =7 A=t &1 "tera a8 |rer qear s /s (sraa) AfFew 2017 8
(2) ¥ fafe= e ST § I THT9 6T ATEE H Tged gl
2. qReTITd.— (1) =7 fAfR=et & sra 9o &t gasf & st srfera 7 26-
F) s & @rer qreT i wE Sfafer 2006 (2006 FT 34) T £

1346 G1/2017 @))



THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

"STferRd AT F SRS & erfertee it ey 25 F et w e F forw Ry smaer § A
T FLEAT ST ATAF ATEHLT 6 HeT FIATAF ATTHREN G Fq<h (et ATE F &,

"y et Stra F AT § ST AT s 3 (smara aremwer yewe-arsstuw) & oy oy | ager
a7 "HETE At At F S freafar a g,

"o ST Tl | AT g €T e AT, 1962 FT 9T 46 (1962 FT 52) F ITAE & Sadd
EIRICERAREARER C I R

s " 8 ata ag Aty g B G drrses srgEa % gy e G g qur Sl
TG | AATIAT TG0 T T TGI1 ST T o IT gl il = STHNT 6 (o707 HH1e[esh & § 976
Tt o StTaT 8 e s & fafer & Uy & @ e § TEaraT ST g9t gf Sudr e o
T ST <& 2

"HIHT o gATs g | HIAT o ATAHIH, 1962 (1962 FT 52) &t 92T 7 % @< (F) F 7efiq fFaa
ERIREIFCIFE R I R R

AT e A | ATIIT @ ST UE HT oF T 47 g Y THH &g ff UEr e ’teaferd g
SrEH AT srATtad w1 A7 FETT AT AT 9 ST 9w ATl FIT HETE 8§ age
TG SATAT &;

"HYAT ok S Wele! & Afasa 3 =t & g R i gew grew usie faffeee, 2004 #i e 2
& @ () F qefie oAt B @ g;

"HTAT STo I " AT T o U e & & S HAT o A, 1962 F 6T 7 F wE (F)
(1962 FT 52) % AT (A< & ¥ IHH UF 3(q: T emd =AY 9 % o 39 9y F 9 (F)
F SaNq Ah STg JFeATerd 2;

" T AT 8 S =T AT IR H ArATiad awq i T F forw wrer wrfaewr gy fAfee
TATL F &;

"grer fagweE" & AT @rer qRaT ST A Atataad, 2006 it gy 45 F et g @ e
fagroror 2 % forg v =af7E g

"G AATAR" & ATHIT € 98 ST UF Gl AT TRATAF g AT ATCAT T & H Grey aeqafi 7

AT FT TZT & AAAT @I TGl o AT T AraT T@dr g, e O g0 v qeeT i 919
(TT=T FIETT il ATATHHR AT T iaheon) fafaaw, 2011 stferfaas & srefie stfagf=>ra smamas® %

& § ATATH T &;
"HATA" T ATHAT & S AT H W, TR AT AT F FIT CheT A @R aa@Ted i AT g

"-srgEar R & sftea g S 39 R 7 8 59 wrfespa sfgamiat = arer srfdeeor g
e == w9 ¥ o wtesa ot st stfererrdt gy =T o stfeamTha s arer sraat &
=H ATATAT & ITAT T @I AIATTH] 6 T 6 SAqId (FTHAT 6 AFSAATAT  FEIT FATAT
STaT &

'SATIRY AT & S0 g S| THr 97 | g S 6y eow srfaenriat siw v smaraewt #ir
TTteRa sfeerTer a7 T a1 GFowe: =@ yaee % fore witesa T ser afesy g =|
AT F ST % AT ST QTR SAATAF F LI o SqTd aaT0 ST 2,

"ETART R E SATHUT T TRTAT Gl 3H AT F & S AATAd @reT q@ref F U, AT 3T AT F
FATAT 5;

"[@ SR TETES 4" @ AATd F17 SHT [ T 9% SATad @rer 6t asit & HHmt 6
g % forT @rer qerdt F arediad a0 q O A 94, TH F ATAhd ATy A TEd aEarasi
T ST= FA & forg Afae Far g,
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7) "M aEmas gt g s 39 g g & € " a9 a9 7= gre afgsor arr s
e T sTar € i et feawor arer wfereror £ Jawrze 97yt B sar g,

) "R W A"qr At T qwd 39 G v 7 g e o @rer e 7 9+t Ja|rse
U G % AT o foIT qord AT qi Tiarer 91 7@ 2;

) "IAEArET SEE o F AT § @ TRl & AT A TAIHIT 6 oIy ITfehd STfesTy
AT F FoEg @I SIATas® g7 Teqd ATl e & fAeqreor it fZem & sriesror gy avman
AT [ 7,

) "qEEEATR ATAR  ATHUT § TTEET AT & SRl & [Aadwd & O qeF Hraaah
STTEraTEY IT ATeFT ATTFET & &

) "Sifew sraTa Afested THAT gAET § AfRsted 98 SIE9 "MeS F Tgdd ST SEaE 6
AT SITRTH LT T TGS (e @Ter THAT % FATS 67 Tt T g ;

F) "o Sta & R £ ae s ager SR " 91 ST oft 92 81 F €9 § J9e 97 qiad
ST T AT o o= AT At At g

F)  "AE A F ATVT § @I AEGE hT AT AT AT AT FeA AT Toie AT FwSt F oA=L IqF
FTEqra® & § il T SFFET

q)  "UTGTAN {9 A ATHAT 7 I90 T A7 AT § OEw qeAw § I Ug AT @i AT
AT TT T Tg ST 8,

7) “foeT aTaT Y @Ter awg " F ST @ UF SATiad @rer aeuer e #E qmar A & s vl A
FIAT g1 | o IALA o o 19 faF T 7 27

) AT T H S G AU F AT 7 I AT @rer wwuer | g St aRiEe swEad F e
T ITFARoT 1T ST FoFT 10 seraty swvor o1 # o foe o a5 o fiae w8t foram Smar 2,

7) g Rhwor @ afvwa g ag e i afear g ST oartesa stesr ar 3| Afgwr g
Tt & S9 yae & forg £t Sreft & S wrer wewr i areatas Rata, seamEst siw i s
ATRT FATAT F AT 6 =T FAT § STET THAT of | Tgl T gLeAT AquTad & gheT Fe=
o T 2

(2) 39 9=l AT TSl K, ST TEH YA g AT areerg 92t 8 e dmees sfafeee, 1962 % aefiw
et s fafaeet =1 e e g

T -2

T AATTR T AATIA A7
3. (1) ®rE AT =A< T AT 37T A9 (|T FIET il ATATHFHT AT Torearaom) faf =, 2011 F
ST F ATHTL H= 1T FATATIT TTIEHTOT & TF SAATT AT o6 (o7 FT5 Y @I AT Tl HT
(2)  FE GTH FEG HIAT ok F T TH HOLT Al af ST T Toh THH HAT o o THAT HoZT & q897
H 978 Yiaerd ae 9ok Strad 7 gl
(3)  SUMIH (1) 3T (2) F THISIA & [T GTT & AT & [oIT @I ATIE TATAT ATATH 6 SAATAT, @I
AATIE G2 AT FEeer AT AT F AT USfihd g ST I UTH Usiighd eiY fafeme smand
=TT =re grml
4. FqAty w1 [Reae a1 TREHer—(1) ssta wrfesor sfaf s 3 § & 77 Suadl ¥ o 3F
Ftef= &1 Toar grer qaT T 7S (T FER il aqaasar 6 o) &g, 2011
I ET A T T AATT ATATH &l AT STTAT 7§ FT Thcl 2l
2) faffaw 3 o sr=a:foe Rt ama gra gu o, SIStte STTersRaeT e s SAqsH a1 & 0e &
qA9 % qeaTd, an At F wefim R v arer s aqafy w7 feeg w2 awar 2, afy fiE garfafza
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ATERTEY IT ITTER STEERTT AT WL @I HTeT ST ATHa ITTAHT0T g STieha AT &1 I8 o

grar g -

(F) T Fg A % o oot sreme 21 & @rer sramas F d-aete sie 9 O afga [fug =,
e AT T BT F e @, g =rer a1 @rer S F w1 wame R w@ E;

(@) @ AT e, = AR, 71 e F aife sy £ a9t w7 O w7 H S ET gar 2l

() T ATATAS Far SAAATH ATFAFTr &7 37 Fareft oft wfergpa srfaramdy 1 faer = werfAeemara
T AEATAH-ATqF FIE & T | AT T 9 & [ead, F= a7 7@ #39 F aw § gi=ag w3 |
feta, e o7 T2 F3  sreer it a0 & 918 J 19 w1 faae 7 e a8t grm

(4) = oy =R F wgrHead g far mar FHatas wre Rt w7 @ @ gy, 99 s st
QT AT ST {IFF (FT FIATE T ATATHRIT 3 Toredraneon) afaze 2011 F srefi=r o o sramas-
IERIEERCINRERE:EE e e il
(5) SIS TTTEET AATAS 6 (e AT SAqATH T ATAAH F AT A= AqaT [T THT F
TFHAT g TROMH Faeq [&eer AR Agli=eenad g7 &U 10 J@ama-Haid & 9@ § 9 & &7 [ead,
TR =T TETOT F ATIE o o AT BT FAT AATAF F G YT ATGEA 6 AT 9T 39 9T 97q {34 6
e = foa o |ear g 3 fe-

(F) Fa=er =TI AETRRTET g1 SrATaE-Aatas® A F ArATad THTrT  [Hetad, Feae ar e

T ATIH o TorAT 7T € AT 3T T 7 37 Srar g
(@) faraer AT AETRRATA g7 I AT & (o7 947 AT (AaTde Hie AT T S gl
FEATT - 3
QTN WTTErEhor EIRT AATIAT QT i AT

5. (1) 2ATE &Tg T @I U & ANHA 9%, SATAF T HIAT e T8 Usie AT 9o g7 UF &y
TR SOOI 957 I LT

(2)  HT qFF F FRT WA @ HXEAT TF q9F TTTSFI0T 6 @TeX SAATT (HRTEr JOrredt i o

et & fawferferg St & detera e sosm, saiq; -

(F)  TTEFT ATAHRTL SaAa T hT THEAT FHOT T TS STA9AF BT AT TTSIHLT T AAAT FT Tl &5

(@)  HHETITEYE THIEAT U, AEEH B G 6 & § FEqrasii ff 04, 397 FIe0r o7 T941 % =439 37
ITHT ST o Forw mrer sfeeer gy fAfRfEs A #r gem;

(1) STET GTE QS F O G aEgel A ws A F HAawT uwe 67 dw udr aq g, I9H TdE
G T T A0 % FTETE AT G,

(%) ey TterEer e oY aag-a97 97 [{Ler g & aHrar w3,

() I &t wiE uw, wiesd g Fder £ ot ua qwa wv GEwor arer srards w7 & arten
ST AT IHHT H AT [ SIS Usie AT AT T 1er [HTLeqo & T80T Iueard gi | i 2

(3) @ ATATAF FAAAT SAHT Aterga Ffaf=elt FAfreror & S AfRew & s o & oo #eew a7 F

Ryt awa 97 3o [Adreor § agan & forg, a9t % =39 § qgraar & o sufRea v 7ty sraers 2y,

TfersRd STfarsrTer a1 S sfatater grer ster Ao BT @ gy, g Aaeh fi wrefarer § aganr w07

¥ TATE FTAATE!, STTEEd TR TTAT I8 ALl FIRT TGl qgeaal | HgIN H4l ¥ qgeaar

3T T AT 9% S e |

(4) T GTT AATAF AT IHHT ST Lo ST Usie [HLTEAT 3T TG F3 & {70 3T (a9 3 % qras(@ |l

IqfRaa wEt grar & a7 Witesa srferdy fALreror siw |rer & 99 o9 % o onr 9| 39 ¥ @ a7

T &
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TR 39 g H TR T SN W ST T T T g1y fAt ey T S sear 8 @rer A 9w
S IEEU AN o ATE {ET HTAATAH ATAHTIT AT IHF ATAFA AT g T TFE T3 1 FhalT 2
(5) Fe TA{reror it R HrH-1 | T&qa r ST
6. THRT siT SaferT F Rt F 7ehl 1 quTas.— (1) F A7 GTer g+ 39 @rer 98T A AT
Tet FHT FSH I i T=aar S Teaw weTer i fRufa § wWetiva a8t A Srar v o a7 8 S,
I FHT X 39 QT G % (o0 aR] =i 3 ST O a1 Fae a8 a1 Sra
(2) T @T qETS AT QT FT FlS T ST UF FHeA? AT I 1 {261 A1 5 47 FFve 7 d= f&fsr afor
F AT A &, Irel 29 a0 F T AT STuw 3 arfarna srfaardt 39t Adveror sfiw aEr smaE § o
TqF
(38) =% um IMq WS AT F AW H, WMSFA ATIFE ML Hl IERT 93 & for@ AT g
STTErTLT T T ST ST e 6 (o710 (A9 T ST T 9 | TR H3, qT0eh (707 SiiY T
o | gEgr ar |
(4) ATATIAT FTT T o A |, GHTT TT AT 0l HIHAT 1 GL HLA o (o1 HEeH a1eq TEHT §
T T2 09 F 07 UF T2 3y & @ sraat o=y et o f-forsg a8 & aafent 1w
et e srata & SToaft serfa:-
(F)  FTH AT ATATAF FT IAT;
(@) AT GT HTEAT U {9 AT T AN e AT T Hedr

() TQTETE AT ATHTETET &1 AN

(1) TR ST ST YA T QILTOT ATH, TH TAT ATATIdH °rer & o F2areie

(5)  HUTART ATRT & FHT % dag & 37 § [AfEw - AT (4), sfega afgwrt v s arer
STATAT AT I ATAFHT Tsie Tl ITT F Tl &, (o0 | o o HIAT g &7 § &0 T0 FHI-HAT H 47 et
T a6 | At dae AT A Fgiia g7 § {567 Saea 5 ar G ff =7 8 99 d9e W U ein
A AT TAAT AT AATRT T FT T T 5

(6) GT AATAH GIT AGd I AT FIA o6 TLAT, AT STTEFHTT T 7 (6 & LT 1 i
THTLTT B I AHAT <, FTTd @I SATATAH GIT 7 d1 T 2T T T47 1

(7) o T AT 39 A (4) 7 A o 1w @ A F o e wgar g ar it
T o YT, TTFra ATty R SATATId GTer T HS[ET & o ATl | TARIT FT THdT g T U T Aq&Eqar
Fare STy 2 geaT 2

(8) =t witerga srfeerrdy wqe & & @rer sramas 7 = A & Sugdl &1 9rew B g, ar ateea
ST AT Ik W1l it I § @TeX AT AT IHeh SHT [ 3139 Usie il IeAfd § FHA1 &l
ST o forT =T 9/ & § ST @Ter & @I AL & &7 S R UH T FT)

(9) o @re g aAT i I F a1 B o o= AT A7 gedt uw feE Sy Argar g ar
TTTErahd STTEERTT @I SATAH &l 36 qYE i SITAHT (A fead aearasit 99q 1T Sqdsd HA & o1 Hafod
T

(10)  <afenT 3f efST fAfe=me 2011 % STEE FT Ieerad He aTel T Ff 397 e 97 sediga
¥ FAT ST S 78 g AHAT AL forar St
T4
faforse e % forT @ mer s R
7. (1) = fafam= 7 siafae et ara gra gu o g ol off =3f<r 9% @] 980 g S | aeg
Fg Fud st 3T & forw & w2y 8 Fud ve R off @rer aeq i a9 9w g0 awg-a9T 97
AT AT & ATTF Tl T
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(2) ARG ITART & o0 AT @I o ST aTaAT 1<k STE9-7 H ST S&qa FH
(3) & T sr=wraT fAfw 7 gr HiwT oo AT @ WTTErw<or 7 sAvfaa |rer aq & A % oo
TEl Fg THaT g ST aF VAT T gard = fore T 3 -
(F) TR AR F A F aqa Fata o Fata i sewe w7 @3 3 5 st e e T
[ERIEKARSAKCH
(@) =T AT AT Heew 1 qgarsT 5 w7 6 Aeiarstt ar yeesasatst F g 99 @ud TR 8q
IqT G ATT ICATRT & ITATEA ol &1 hraal FA1d o0 Srafaa BT ST w27 §; a1 @rer aegat av
ATRAT AT Holedh ITh! TTaF HEAEIT 6 FIT AATT AT ST @7 § a7 T dg Tgldd FFIar &
T T a¥e ATa & o ST 6T ST 72T © F9rd &1 §eATst o e VAT HAT g7 IHT 2,
TITEFHI-1 : AT 2 F GUE (@) & AT ), AATAT HEeH (ST il ITEA-8 H AATAT AR 6
GIT ITART AT ATAH ITANT & qaeel H WAl & 93 0T AR T FHM, T T00T Fd g0
& smfaa =rer el &y |7 wiaera fata F oo ar e & Fata F oo s T @ 2 i o G
T AT & AT = @ o o7 =t 6 ST
TfeEe-2 : AfFaT 3 37 @ (@) & Tl i AT SeATel & forw ang qg; gRir S vt
FEGAT T ATATT @IT ITART Z I S TTH ITANT &l TAT T &THAT %0l HHEAT o6 FHIT Tl Fd &,
(4) @ AT i AT wSeT dae, 1963 (FEET dae, 1963 T 37T Fvaed F s=as 50) T
e Feaiere F YA & SIET FLATS T STUIAT|
(5)  SATHHTH 3T FoaT & YA % (10 GTer AT il Fil o orefie STAtd &f S -
(F)  TF ATAH G AATAH T 0T ST T2 AT,
(@) G AT o g TE9-9 | T8 AT a1 gt o srarfaa &rer Faer 3w afta yae=
& forw g1 9T foRa ST,
) T AT § ST AT A0 A0 A7 ST S8 TS & o7 STA0T § Jgl 64T
(6) =T F YA & forw, smariad e f Mt F oo et gt @ ares B s,

(F) TR, AAITHATSA FT ALATAT F, AT HE Fl, HAT gk g i i gaeiss T
T % o =T -10 § =ioa w4,

(@ W G FEd & U yErEd g ar Sarad Jeeiw AT eIl g9 Q9 & g Has
ITTErR0T ETRT ST 30T 1T ST {Rear ST oo it U Tiaferfo eqa Hm;

(M) AT ITE S AT AT AT % FIT AT o [or7 (=g 7l &f =1 § e g
AT FHI-FHT T ITIARCor g (AfEe o S € sve weeT § wafda wea a1 =@ & forg
AT F2 % forT ST A2t &7 SITsfy;

(=) TR F forw w1t 3orre § uw sfafie -y aae a1 S 98 99t g e
IATE: "haet TR 3297 o forw g1 sfiw " forsht = forg =gt 8

()  SAATATE HI AATIAT @I IATET T TS gl & AT Al aNMT U & qT AT 0T SHT o
% TIETH H SATATTh e (=qehT il AT &1 ST Tl o,

(&) T v Fe Tt F St i @ -
(i) e 3 form st w&t e
(i) =@ F foro a7 7% o o % foro ve

(i) =TT / HAT / FeAT % oiq | A 397 T T & 77T % orw aq =T wrtesa streammr
ZIRT HT U% T6 qYg % (oa<0r T&qd H & (o7 IALEET g,



[9FT 1II—TTs 4] AT <p1 TS ¢ AL 7

() TR F T 9T UF ey Aa9dF &9 § @reT &l 9q7d g0 ‘had q@e & o area
ERIES IR
() @7 ITATRN &1 F4T M AT v 9@ & e @rar @r g Faihia gHar & Sqamw arar
ATATAF ZTLT TEAHT & a7g T8 F¥ =231 Jrwm)
(F) ¥ T aA U AT AECA HT GET BT & T T TAFT AAF 6 AT o F2d gu
T ATATaF g1 (e & fAaia B o
(7) =T ATTAHEOT UE @rer SrATal & faraeft o0 & A i A=A < 9har § S o\ e € F TR
o fAiaes 3ot o fReerteat g R Smar g1
(8)  TH A¥E F WTHAI H AT @WTer u=rAt T ATAT U SAfRAT i aredfas ITENET AT SYANT AT
AALTHAT ST I 39T § I TATH AT FEAFH 6l AT T ST AT T2 &f, & AT 7 I, T I+ g« @1
T T A 297 § TTTEFa ATAFTLT 6 GAAT I g0 (A SHEA & TaeT T ATTEFHT 97 & T+ & grer
A 90 H ST ST
(9)  STATAF ATATIAT GT TLIT T WL % TTET 11 F STT0T TEIT FT
(10) == FFawt ® fret off T o oot it et §, @rer sraras 4t e of sice v gerr i fama
a1 Flagren & af=ra Bam ST, ST wiesy § q it ot i I TR srerrar Afa= e o 36 et
FATT 0 =T 37 AT % Suee % srare #§ grm
(11)  Stet &re Y @rer aard 3or & feft oft fRen § freft ot s = s Rafat % amwer § ser gen &

T ITH T &, ATATIAT GTN =l I[OET ¥ GLEAT T [T I9T 6 T STl T ST [0 [T J7 qET
STHTOT 957 % HTe9H & At fwar srom)

FA - 5
rTTaa @rer F1 Herr, A sie Gt

8. |Tr drATa & g serr i giear.— (1) B S g @t # s G & deiia 99
SITUATT T3 Ua WY T G120 9aT9 e 9T a&qal & a9 | o)
(2)  smATIad @ aEQEl, H At F FHEHET § ager ST ¢ew Tew | My weer i fufT F aaEw
TR FFAT SO, UET F g U¥ "@EiAd STt Afgwr @rer @9a #7 ararg [t & o sEmaty
THTIT I 3 o o0 HAT FT T 5l
3) T o ATIRTLT ST AT ATST T2QHT & HLeqs TATH ¥ SAqhed T &f FiAarar gl
giafaa w31, S| #197 qoF &7 § AAaa @rer WO F ad 6 g g 94 o a% ST ow
STTEraRTIAT GTT SATATIAd T TE3H I AT Agl & &f ST |
(4) smETaq @ FEqE & "Aed # e Fow dewor aRfeafaat f saeasar gr g, SeEd
AT T o forT sraeges agr desreor Rufaat 1 genfua wom
(5)  wrferpd AfAFTEY TAT FRIT T=ATAF AT HLEAF IF AT gATS A IT AT ¢[oh AU & H Fffed
Ferere =TT FiAeTst T IqAsYAT F ey H GATHT FM
(6)  HETIT FlAYT FT AATSTASHAT & ATH § HIHWT Lo [osTTT & TTTersha STferawT<y €T epeah foramT &
SATATAS o AUSTLOT &l HTHT Lo & & ®F § AT ST 6l T8 FHT |
(7) I-fafa=w (6) & warS= * for, tersd T sramas & ITeT -12 § F=aaeg T o H0
TAT Teh AATAT STATICAT THTIT-T5 ST HeT o0 & o Stramaes santaa aver aqel & steel aig & qeterd
ETIOT &5 | of ST Tohl
(8) e % T ff STaeTe % 9T T # AT |, AATaE ey § T o i w7 vy
IS % TTH Ag1 R 4T T=terd (a3 e 9w F8i=d H1ars & (o SOt g
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(9)  TTersd STTEERTLT SIATAIT STHTIT T SATAS il ST FT qHAT & A< A ATAHI 6 SAET (2T

e % sreme o g 2n

(10) ST AT HIAT [ hael (ARTHT LT T AT THTIT T T TSI 5 q18 Telehl AT Ham
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 9th March, 2017

F. No. 1/2008/Import safety/FSSAI.-Whereas the draft of the Food Safety and Standards (Food Import)
Regulations, 2016 were published as required by section 92 of the Food Safety and Standards Act, 2006 (34 of 2006),
vide notification of the Food Safety and Standards Authority of India number F. No. 1/2008/Import safety/FSSAI, dated
the 25th October, 2016, in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and suggestions
from the persons likely to be affected thereby, before the expiry of the period of thirty days from the date on which the
copies of the Official Gazette containing the said notification were made available to the public;

And whereas, the copies of the said Gazette were made available to the public on the 1st November, 2016;

And whereas the objections and suggestions received from the public in respect of the said draft regulations
have been considered by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by clause (e) of sub- section (2) of section 92 of the said
Act, the Food Safety and Standards Authority of India hereby makes the following regulations , namely:-

Chapter -1
Preliminary

1. Short title and commencement. - (1) These regulations may be called the Food Safety and Standards
(Import) Regulations, 2017.

(2) They shall come into force from the date of their publication in the official Gazette.
2. Definitions.- (1) In these regulations unless the context otherwise requires,-
(a) “Act” means the Food Safety and Standards Act, 2006 (34 of 2006);

(b)  ““Authorised Officer” means a person appointed as such by the Chief Executive Officer of the Food
Safety and Standards Authority of India by an order for the purpose of performing functions under
section 25 of the Act;

(©) “Balance shelf-life” means the period between the date of import (Import General Manifest) and
“Best Before” or “Date of expiry” as the case may be;

(d)  “Bill of entry” means the bill of entry filed by the Importer under the provisions of section 46 of the
Customs Act, 1962 (52 of 1962);

(e)  “Custodian” means an officer appointed by Commissioner of Customs under whose custody the
imported goods shall remain until they are cleared from the customs area for home consumption or
are ware housed or are trans shipped as provided by law.

® “Customs airport” means any airport appointed under clause (a) of section 7 of the Customs Act,
1962 (52 of 1962);

(g)  “Customs area” means the area of a customs station and includes any area in which imported goods
or export goods are ordinarily kept before clearance by customs authorities;

(h) “Custom House Agent” shall have the meaning assigned to it in clause (c) of section 2 of the
Custom House Agent Regulations, 2004;

(6)) ""Customs port' means any port appointed under clause (a) of section 7 of the Customs Act, 1962
(52 of 1962) to be a customs port and includes a place appointed under clause (aa) of that section
to be an inland container depot;

g) “fees” means the charges specified by the food authority for clearance of imported food
consignments;

k) “Food Analyst” means a person appointed under section 45 of the Act to analyse the food sample;

@ “Food Importer” means a Food Business Operator importing or desirous of importing article of

food into Indian territory, who is duly licensed as Importer under the Food Safety and Standards
(Licensing and Registration of Food Businesses) Regulations, 2011 made under the Act;
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“import” means bringing into India any article of food by land, sea or air;

“non-conformance report” means a report issued to the customs authorities and the food importer
by the Authorised Officer, or any other officer specifically authorised for this purpose, by the food
authority, for non-compliance of the provisions of the Act and the rules and regulations made
thereunder, of the consignment of the Food Importer;

“No objection certificate” means a certificate issued to the customs authorities and the food
importer by the Authorised Officer, or any other officer specifically authorised for this purpose, by
the Food Authority for complying with the provisions of the Act and the rules and regulations made
thereunder, of the consignment of the Food Importer;

“packing list” means the itemised list of articles of food giving the description, quantity and weight
of each imported articles of food;

“pre-arrival document scrutiny” refers to the scrutiny of documents submitted by the Food
Importer to the Authorised Officer in advance, before the actual arrival of the articles of food to
facilitate faster clearance of articles of food imported at the customs port;

“prohibited article of food” means that articles of food which has been declared by the food
authority from time to time as prohibited article of foodand published on the website of the Food
Authority;

“prohibited location or origin” means the particular locations for which conditional or absolute
restrictions are specified by the food authority on its website for import of articles of food;

“review application fee”” means the fee levied by the food authority towards disposal of review
application submitted by the Food Importer against the order of Authorised Officer pertaining to
clearance of Import of articles of food;

“Review Officer” means an officer authorised by the Chief Executive Officer of the Food Authority
for review of the orders of the Authorised Officer;

“risk based random sampling” means the activity of drawing samples randomly based on the risk
criteria identified and the compliance history of the importer;

“shelf life” means the period between the date of manufacture and the “Best Before” or “Date of
expiry” whichever is earlier as printed on the label;

“stuffing list” means a list of food items and its actual physical arrangement inside the container or
cartons or pallets or skids;

“Transit Country List” means the list of countries through which the imported articles of food
transits before it reaches the Indian territory;

“unclaimed article of food” means an imported articles of food consignment not having a
claimant or bill of entry or both upto thirty days after unloading;

‘“un-cleared article of food” means an imported articles of food consignment of which the
delivery is not taken by the importer within the period of thirty days on receipt of no objection
certificate from the food authority;

““visual inspection” means the process of inspection by the authorised officer or an officer deputed
by him for the purpose by which the physical condition of the food consignment, scrutiny of
documents and compliance of packaging and labelling regulations are ascertained for the food
safety compliance prior to drawing of samples.

Words and expressions used herein and not defined but defined in the act shall have the same meaning as
assigned to them in the Act.

Chapter - I1

Licensing of Food Importers

(1) No person shall import any article of food without an import license from the Central Licensing Authority
in accordance with the provisions of the Food Safety and Standards (Licensing and Registration of Food
Businesses) Regulations, 2011.

(@)

No article of food shall be cleared from the custom unless it has a valid shelf life of not less than sixty per
cent at the time of import.
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For the purposes of sub — regulations (1) and (2), the Food Importer shall register himself with the
Directorate General of Foreign Trade and possess valid Import-Export Code.

Suspension or cancellation of license.- (1) The Licensing Authority may cancel or suspend food import
license granted under regulation 3 for contravention of the provisions of these regulations or the Food
Safety and Standards (Licensing and Registration of Food Businesses) Regulations, 2011.

Notwithstanding anything contained in regulation 3, the Licensing Authority after giving the Food Importer
an opportunity to be heard, may cancel the Food Import license granted under any other regulations made
under the Act, if the Designated Officer or Authorised Officer or any officer Authorised by the Food Safety
and Standards Authority of India have reasons to believe that,-

(a) there is sufficient ground to believe that the Food Importer has attempted to import unsafe
articles of food, prohibited articles of food or articles of food from prohibited sources,
directly or indirectly, including re-channeling or re-packing;

(b) the Food Importer fails to comply with the conditions of the license, these regulations, or the
undertaking of intended end use.

The Food Importer shall inform the Central Licensing Authority and the Authorised Officer of any
suspension, revocation or cancellation of the certificate of Importer-Exporter Code, granted in its favour
by the Directorate General of Foreign Trade not later than three working days from the date of such order
of suspension, revocation or cancellation.

When the certificate of Importer — Exporter code granted by the Director General of Foreign Trade is
suspended, revoked or cancelled, the import license granted under the Food Safety and Standards
(Licensing and Registration of Food Businesses) Regulations, 2011 shall be deemed to have been
cancelled.

The Licensing Authority may reconsider and issue license that has been cancelled by the Licensing
Authority under the Act, as a consequence of the suspension, revocation or cancellation of certificate of
Importer-Exporter Code granted by the Directorate General of Foreign Trade with previous license
number within seven days of an application made by the importer for a license if- (a) the suspension,
revocation or cancellation of the importers certificate of Importer-Exporter Code granted by the
Directorate General of Foreign Trade has been withdrawn; or set aside;

(b) or a fresh certificate of Importer-Exporter Code has been issued to the said Importer by the Directorate
General of Foreign Trade.

Chapter - I11
Clearance of Imported Food by the Food Authority

5. (1) Upon arrival of the food consignments at the port, the importer or Custom House Agent shall file an Integrated

2

3)

Declaration Form as specified by the Customs.

The Form forwarded from Customs to the Food Import Clearance System of Food Safety and Standards
Authority of India shall be processed in the following manner, namely:—

(a)  the Authorised Officer shall scrutinise the Form and may seek clarification if required,;

(b)  upon satisfactory scrutiny, the applicant shall pay the fees as specified by the Food Authority for
scrutiny of documents, visual inspection and drawing of sample;

() where a single bill of entry is made up of articles of food consignment consisting of multiple
categories of articles of food, inspection fee shall be paid for each category of articles of food;

(d)  the Food Authority shall specify and review the inspection fee from time to time;

(e)  onreceipt of the fees, the Authorised Officer shall intimate the details of date and time of inspection
to the Food Importer to facilitate the presence of the Food Importer or his Custom House Agent/
Authorised representative at the time and place of inspection.

The Food Importer or his authorised representative shall remain present at the customs area at the appointed
time to participate and facilitate visual inspection, assist in drawing of samples, if required, assist in the
import clearance proceedings as instructed by the Authorised Officer or his representative and witness
proceeding, sealing of samples by the Authorised Officer or his representative and affix his counter
signatures on the sealed samples.
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spite of two opportunities having been granted, the Authorised Officer may refuse to grant further
opportunity for inspection and sampling of the food consignment:

Provided that any further opportunity in this behalf may be granted by the Chief Executive Officer or his
authorised representative after levy of suitable fee on the Food Importer as may be specified by the
Authority from time to time.

The report of the visual inspection shall be submitted in FORM - 1.

Compliance with standards for packaging and labelling .- (1)No Food Importer shall import articles of
food that is not transported, or stored in optimal storage conditions of temperature and hygiene, packaged
and labeled as per the regulations applicable to that particular article of food.

Any consignment of food or multiple foods or food falling under different categories packed in a single
container or carton or pallet or skid, shall be packed in such a manner that the Authorised Officer has easy
access to all of them for inspection and sampling.

If there is no proper stuffing list in respect of article of food, the Authorised Officer shall direct the
customs officer to issue an order for de-stuffing the container and facilitate the de-stuffing, in order to
facilitate inspection and sampling.

In case of imported packaged food consignments, the following special dispensation on labeling shall be
allowed for the rectifiable labeling deficiencies at the custom bound warehouse by affixing a single non
detachable sticker or by any other non detachable method next to the principle display panel namely:—

(a) name and address of the importer;
(b) Food Safety and Standards Authority of India’s Logo and license number,
(c) Non-Veg or Veg Logo

(d) Category or sub category along with generic name, nature and composition for
proprietary food

In respect of the rectifiable labelling deficiencies referred to in sub — regulation (4), the Authorised
Officer may pass an order directing the Food Importer or his authorised agent to carry out the permissible
labelling rectifications, within a specified time in the customs area without altering or masking the
original label information in any manner.

On rectification by the Food Importer, the Authorised Officer shall carry out a re-inspection of the articles
of food and if satisfied, draw the sample, subject to all other conditions being fulfilled by the Food
Importer.

In case the Food Importer fails to rectify the permissible defects referred to in sub — regulation (4), within
the specified time, the Authorised Officer may pass an order refusing clearance of such imported articles
of food and issue a non conformance report.

If the Authorised Officer is satisfied that the Food Importer has complied with the provisions of these
regulations, the Authorised Officer or his representatives shall draw two parts of food sample from the
imported articles of food in the customs area in the presence of Food Importer or his Custom House Agent
for testing the samples.

If the food analyst seeks additional information on ingredients or on any other parameters after receipt of
the food sample, the Authorised Officer shall direct the Food Importer to provide such information duly
supported by documentary evidence.

The Authorised Officer shall reject the consignment not complying with the provisions of Labeling and
Packaging Regulations, 2011 at the visual inspection and no sample shall be drawn from the consignment

Chapter - IV

Food Import Clearance for Specific Purposes

(1) Nothing contained in these regulations shall apply to any person bringing in any article of food for his

personal use provided that the value of such article of food shall not exceed the amount as allowed by
custom from time to time.

(2) The person carrying the imported articles of food for personal consumption shall submit the declaration in

FORM- 7.
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(3) Unless otherwise specified, the customs authority need not to refer the imported articles of food to Food
Authority for clearance if such articles of food are meant for the following purpose, namely-

a. export as per the extant instructions and export rejected or re- imported articles of food meant for re-
export of the Government ;

b. the articles of food or ingredients or additives which are being imported by the manufacturers or
processors for their captive use or production of value added products for hundred per cent exports; or
the consignments of articles of food or ingredients or additives imported by the firms or companies for
use of their sister concerns or wholly owned subsidiary companies, to be used for hundred per cent
export production subject to a defined relationship agreement between the two entities in this behalf;

Explanation 1.- For the purposes of clause (b) of sub — regulation 2, the importer shall declare in
FORM - 8 regarding the captive or end use of the imported product to the Customs Department at
the time of filing the bill of entry, declaring that the imported articles of food is meant to be used by
the importer for hundred per cent export or re-import of articles of food for export again as the case
may be, and that no part thereof shall be supplied for domestic consumption.

Explanation 2.- The facility under clause (b) of sub — regulation 3 shall not be applicable in the
case of trading entities, which do not import such items for their captive use in view of the
problems associated with traceability of the end-use of such items.

(@) The clearance of food imports shall be dealt in accordance with the provisions of Vienna
Convention on Consular Relations, 1963 (Article 50 of the Vienna Convention on Consular Relations,
1963).

(&) The clearance of food import for the purposes of research and development may be allowed
subject to —

(a) the import being undertaken by a licensed Food Importer;

(b) declaration by the Food Importer in FORM - 9 to the effect that the imported articles of food shall
be utilised for aforesaid purpose only;

(c) not released into the domestic market or used for test marketing or market research purposes.

(6) There shall be following procedure for clearance of food imported for exhibition purposes,
namely:—

(a) the exhibitor shall comply with the requirements, if any, specified by the custom and the exhibitor
shall declare this in FORM- 103

(b) The food importer shall also submit a copy of the Registration or License or Food Safety
certificate issued by the Authorised Agencies of the country of origin, in case the articles of food
are proposed to be used for tasting purposes;

(c) The food products, included in the list of prohibited items for import, of the Directorate General of
Foreign Trade, or specified by the Food Authority from time to time, shall not be allowed to be
imported for exhibition or tasting purposes;

(d) all products for exhibition shall bear an additional non-detachable label or sticker stating: “For
Exhibition purpose only” and “Not for sale”;

(e) the food importer may be permitted to affix additional label in the custom-bonded warehouse, if
not already affixed;

(f) The importing exhibitor shall maintain the bills of material —
(i) of the items imported for exhibition;
(ii) of the items consumed for tasting purposes or destroyed;

(iii) of the items for re-export to the country of origin at the end of the exhibition, fair or
event and shall be liable to submit such details on demand by the Authorised Officer;

(g) There shall be a placard shall be prominently displaying at the place of exhibition of such food
items stating ‘For Tasting Only’.

(h) The unconsumed portion of the articles of food, which have been opened for tasting, shall be
destroyed after the exhibition by the Food Importer as per the procedure.
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(i) The unopened and unconsumed articles of food shall be re-exported in securely packed condition
under intimation to the Authorised Officer by the Food Importer.

The Food Authority may allow the clearance of food imports from a foreign country, exclusively meant for
consumption by the sportspersons of such exporting country.

The quantity of imported articles of food shall not exceed the bona fide requirements for captive use or
consumption by the persons concerned of such exporting country for the duration of their stay or event,
whichever is earlier and the balance unconsumed articles of food shall be re-exported to its country of
origin by the Authorised member of the delegation under intimation to the Authorised Officer.

The importer shall submit the declaration in FORM - 11 for clearance of imported food consignment.

The Food Importer or any person or entity concerned shall be debarred from any concessions or facilities set
out, in future, in addition to the consequences in accordance with the provisions of the Act and the rules and
regulations made thereunder, The case of contravention of any of the conditions stated in these regulations

The quality or safety of imported articles of food shall be ensured through safety certificates issued by the
competent authority of the donor country or agency, Where any article of food is received gratis from other
countries in case of any disaster or emergency situations in any part of the country.

Chapter - V
Storage and Sampling of Imported Food

Storage facilities for Imported Foods — (1) No consignment of food articles shall be stored in a manner
that one type of articles of food come in contact with other type of articles of food.

The imported articles of food shall be stored in accordance with the specified storage conditions in the
custom warehouse before clearance, failing which, the concerned Authorised Officer may refuse to
grant no objection certificate for import clearance of the food consignment.

The port authorities and custodian of freight stations shall ensure adequate and conducive storage
infrastructure; meeting the safe storage of various types of imported food consignments in the customs
area till the imported articles of food is cleared by the custom authority.

In case of imported article of food which requires special storage condition, the Authorised Officer
shall verify the true storage conditions required for the consignment.

The Authorised Officer shall confirm from the cargo operator or Custodian of freight stations regarding
the availability of desired special storage facilities at the custom bonded area at the port or airport.

In case of non — availability of storage facility, the Authorised Officer shall confirm from the department
of custom their no objection to treat importers warehouse as custom bonded area.

For the purpose of sub-regulation (6), the Authorised Officer shall take an undertaking from the importer
in FORM - 12, and issue provisional no objection certificate to the importer to move the food
consignment to a well-equipped storage facility.

In case of non-compliance of any of the provisions of regulation, the importer shall not be eligible to
avail any facility in future and also liable for other appropriate actions as per the prevailing law.

The Authorised Officer may issue a no objection certificate to the importer if he is satisfied on the basis
of the analysis report conforming to standards.

(10) The importer or customs shall ensure sale only after clearance based on no objection certificate.

Sampling of Imported Food in respect of imported article of food.-

)]

The Authorised Officer or his representative shall ensure compliance with the Food Safety and Standards
(Labelling and Packaging) Regulations, 2011 and with a valid balance shelf life in respect of imported
article of food in the following manner, namely:—

(a)  shall draw two parts of food sample of each description or measures (except for aseptic sealed
packages);

(b) forward to the food analyst such quantity of sample as specified under the Food Safety and
Standards (Laboratory and Sample Analysis) Regulations, 2011;

(c)  seal the samples;
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(a)If the imported articles of food is packed in a sealed bulk container by the manufacturer in order to
maintain aseptic or hygroscopic condition, which is required to retain the character of the article of food,
the manufacturer shall provide two representative sealed samples from the same batch along with a
declaration by the manufacturer stating that the articles of food in the sealed container match with the
representative samples placed in the sample containers.

(b) Where the representative sealed sample referred to in clause (a) with a manufacturer undertaking is
not provided by the Food Importer, the Authorised Officer is empowered to break open the seal and
collect a sample for lab analysis.

(¢) The Authorised Officer may collect a representative sample from the sealed container, for lab
analysis, wherever the provided sealed representative samples appear to be doubtful.

In respect of imported articles of food having shelf-life less than seven days, the applicant shall declare the
same in FORM - 13 allowing the Authorised Officer to draw sample and issue provisional no objection
certificate to the customs, without waiting for the analysis report from laboratory and on receipt of the report
analysis from the laboratory, the Authorised Officer shall communicate to the customs along with no
objection certificate if products conform to the standard.

In case of non — conformance of the sample, the Authorised Officer shall immediately inform the Importer
or Custom Broker, to initiate recall of that consignment and submit a compliance report as specified in the
Food Safety and Standards (Food Recall Procedure) Regulations, 2017.

The Food Authority shall alert all import points to maintain vigil on imports of products manufactured by
the same company or similar products imported by the same importer or Custom Brokers.

The sealed sample of imported articles of food shall bear the following information on the Label, namely:-
a. code number of the sample;
b. date and place of collection;
c. quantity of sample;

d. name of articles of food and category as per the Food Safety and Standards (Food Product Standards and
Food Additives) Regulations-2011.

e. name and quantity of preservative added while drawing the sample, if any;
f. name and signature of the Food Importer or his Custom House Agent and;
g. name and signature of the sender with official seal.

The Authorised Officer shall forward one part of the sealed and labelled articles of food to the Food Analyst
who shall analyse or cause to be analysed by a notified laboratory under regulation 2.1 of the Food Safety
and Standards (Laboratory and Sample Analysis) Regulations, 2011.

The remaining parts of the food sample after forwarding one part of the sealed and labeled articles of food
referred to in sub — regulation 7, shall be stored in appropriate conditions by the Authorised Officer or his
authorised representative.

On the sample being found to be safe, the remaining sample shall be returned to the food importer.

If the sample found to be unsafe, on request received from Food Importer, the second sample may be
forwarded to the Referral Laboratory for analysis.

The rejected export consignments by foreign countries that have been returned to India as the country of
origin shall be subject to these regulations except that the packaging and labelling requirements shall be in
accordance with the country of export and the importer shall submit rejection documents of the country of
export.

The Food Analyst shall analyse or cause to be analysed by a notified laboratory an article of food
forwarded by the Authorised Officer as per the parameters specified in the Act and the regulations made
thereunder and shall forward his report within five days to the Authorised Officer whether the product is
conforming or non-conforming.

Provided that proprietary foods, shall be tested for as per general safety requirements for
contaminants, toxins, residues and microorganism, laid down by the Food Safety and Standards Regulation,
2011, wherever applicable, depending on the nature of product.

The Certificate of analysis, submitted by the importer, shall be sent with the sample. The COA should
be referred while undertaking the requisite tests for quality parameters.
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If the sample cannot be tested by the laboratory within the specified time it shall state the reasons for the
same in writing to the Authorised Officer. The food analyst shall forward the report of analysis to the
Authorized Officer duly signed by him.

Chapter - VI
Laboratory — Analysis of Samples of Imported Articles of Food

Food Analysis.- (1) The sample of imported articles of food forwarded by the Authorised Officer shall be
caused to be analysed by the laboratories notified by the Food Authority.

The fees payable for analysis of imported articles of food by referral or notified laboratory shall be as
specified by the Food Authority from time to time.

The Authorised Officer shall forward the first part of the sample of imported article of food for laboratory
analysis to a Food Analyst of a laboratory notified by the Food Authority under sub-section (1) of section 43
of the Act and Food Safety and Standards (Laboratory and Sample Analysis) Regulations, 2011.

The notified or referral laboratory shall follow the following procedure for food analysis, namely:-

(a) on receipt of the sample of food from the Authorised Officer, the notified or referral laboratory shall
immediately conduct a preliminary inspection of the sample to ascertain whether all the information
required for testing is available or on the sufficiency of the sample quantity, and if there is any
deficiency, the laboratory shall immediately inform the Authorised Officer of these deficiencies;

(b) the notified or referral laboratory shall comply with the test methods specified by the Food Authority
with regard to the tests to be performed and the equipment to be used, for testing samples of different
categories of articles of food:

Provided that in cases where the test method has not been specified by the Food Authority, the notified
or referral laboratory shall comply with the specifications for testing that have been specified by the
Codex Alimentarius Commission or the International Organisation for Standardisation or Director
General Health Services, Ministry of Health and Family Welfare, Government of India;

(c) the notified or referral laboratory shall bring to the notice of the Food Authority any new test or method
of testing that it may seek to conduct on samples of any specific article of food, or any new equipment
that it may seek to use but shall not commence using the test or method of testing or equipment unless so
permitted by the Food Authority.

The notified laboratory or referral laboratory, as the case may be, shall provide the laboratory analysis
report duly signed by its Food Analyst in FORM - 2 within five days from the date of receipt of the sample.

An importer may file an appeal against the result of notified laboratory within fifteen days of receipt of the
non conformance report.

Upon appeal by the Food Importer, the Authorised Officer shall forward the second sample of imported
articles of food for laboratory analysis to the specified referral laboratory notified by the Food Authority
under sub-section (2) of section 43 of the Act and the Food Safety and Standards (Laboratory and Sample
Analysis) Regulations, 2011.

Whenever laboratory analysis of a food sample reveals presence of contaminants and presence of
microbiological organisms which may pose a serious hazard to the safety and health of the consumer, the
Food Analyst shall inform the same to the Authorised Officer for initiating suitable action.

In case the Authorised Officer has sufficient reason to believe that the imported articles of food
consignment poses a serious hazard to the safety and health of the consumer, he shall suo motu refer the
second sample to the referral laboratory for retesting to seek the confirmation of the findings of the notified
laboratory.

The retesting referred to in sub — regulation (9) of regulation 10 shall be immediately brought to the notice
of the Food Authority by the Authorised Officer.

The samples, if found to be hazardous shall be destroyed by a specified procedure following biohazard
guidelines, and all the imported articles of food to which the samples related, shall be destroyed or re-
exported to the country of manufacture or origin by the Food Importer within thirty days of being directed
to do so by the Food Authority, failing which, the Food Importers license shall be deemed to have been
cancelled.

Chapter - VII

Scheme for Risk based Food Import Clearance
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For the purposes of sub — regulation (1), the Food Safety and Standards Authority of India shall profile the
Importer, Custom House Agents, imported product, manufacturer of the imported product, country of origin,
source country of the consignment, port of entry, compliance history and any other parameters deemed fit for
profiling the risk associated with the commodity.

Food Authority may specify the sampling frequency to be conducted for the import of different categories of
food products

The Food Authority may introduce Pre-Arrival Document Review for regulating the imports.

The Food Authority may in consultation with the concerned Ministry as it deems fit may enter into a
Memorandum of Agreement with relevant agencies in exporting countries on reciprocal basis to facilitate
ease of doing business and accelerated clearance of food imports from the countries referred to in sub —
regulation (2).

The Food Authority may identify laboratories in exporting countries for prior testing of food samples before
the articles of food are imported into India.

The Food Authority may, from time to time, issue food alert notifications, including time bound prohibition
on articles of food or prohibiting source or recalls, based on the risk associated with the articles of food.

Every importer shall submit a recall plan as per regulations on food recall procedures specifying the detail of
contingency plan of ensuring the traceability of the products in case of any eventuality of risk associated with
the food consignments, and if he fails to do so, the license may be cancelled or suspended.

The food alert notification shall immediately be informed to the Risk Management System of the customs
department.

The alert notification shall remain in force until the Food Authority is satisfied that the risk is no longer
prevailing or that control measures are in place to prevent the continuation of the risk and confirmed by test
reports.

During the pendency of alert notification, the Food Authority may order for additional tests at the point of
entry, mandatory certification from the exporting countries or channelisation till such time as the Food
Authority may deem fit.

(12) The Government agencies shall conduct post clearance surveillance of all food imports including —

12.

(a) random checks on the imported food items,

(b) providing relevant documents to support the declarations and information provided by the importer or
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Custom House Agent to Customs as specified by them.
Chapter - VIII
Prohibition and Restrictions on Imports of Article of Food

Power of the Food Authority to issue orders for prohibition and restriction on import of article of
food.- (1) The Food Authority may prohibit or restrict import of any article of food based on risk
perception or outbreak of disease and issue orders as it deems fit in this regard.

The Food Authority may issue order or advisory or guideline as it deems fit, from time to time for
ensuring the safety and wholesomeness of articles of food imported into India and such prohibitions and
restrictions shall be informed to the customs immediately.

Every Food Importer to whom any order or direction is issued in pursuance of any provisions of these
regulations shall comply with such order or direction and if the Food Importer fails to comply with such
direction or order, the Food Authority may cancel the import license issued to the Food Importer.

The customs authorities, port authorities or any other agency involved in the clearance, rejection, auction
or destruction of imported articles of food in the customs area shall provide all such statistics to the Food
Authority on a quarterly basis.
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Chapter - IX
Officers of the Food Authority

13. (1) The Food Safety and Standards Authority of India shall notify the officers for the purpose of food import
clearance to ensure compliance of the provisions of the Act, and it may also notify officers from other
government agencies to maintain the standard operating procedure for food import clearance.

2

The Authorised Officer shall have the following powers and duties, namely:-
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to receive applications for food import clearance;

to make such inquiry and inspection as may be necessary to verify that the import of articles of food is not
in contravention of any provision of the Act, rules and regulations made thereunder;

to refuse inspection and intimate the customs, if the articles of import are misclassified as food based on
end use declaration;

to ensure compliance of all the conditions specified in regulation 6;
to take photographs of imported food consignment for review and documentation;

to draw samples for testing of the imported food, if all the conditions specified in regulation 6 are
complied with;

to collect additional sample of imported articles of food on payment of invoice value of the articles of
food;

to re-seal any package opened for drawing of samples and certify that the same had been opened and
sealed;

to forward the samples to a food analyst of a notified laboratory in proper manner for analysis and receive
the report of the laboratory analysis;

to order additional tests on the food sample of imported food based on visual inspection, risk potential and
instructions issued from time to time by the Food Authority;

to inform the Food Authority of any new variety of food or food ingredients, previously unknown hazards,
or any other technical difficulties;

to maintain record of food imports, inspection, sampling and related activities, action taken, review
process within the jurisdiction of customs ports assigned to him and such other duties assigned by the
Food Authority from time to time in writing and by photographs and audio - videography;

to report to the concerned Licensing Authority of any violation of any conditions of licensing by the Food
Importer;

to recommend destruction or re-export of imported articles of food with necessary conditions as he may
deem fit and ensure compliance of the same;

to inform the laboratory immediately on receipt of advance notice of arrival from the importer under the
Pre-Arrival Document Review of the articles of food;

to ensure that the laboratories authorised by the Food Authority comply with all the specified procedures
and perform all parameters of testing as specified in the regulations or permissions accorded by the Food
Authority;

to ensure that the laboratories authorised by the Food Authority shall maintain records of laboratory
analysis of the imported articles of food in the format as specified by the Food Authority;

to present all the related facts and documents before the Review Officer during the review process;
to seek data or information on imported articles of food consignment from the customs authorities;

to store the remaining parts of the food sample in appropriate conditions for re-analysis at referral food
laboratory on the basis of appeal or application received from the Food Importer or return to the Food
Importer with acknowledgement, after issue of no objection certificate;

to issue no objection certificate or non-conformance report, as the case may be, to the customs authorities
and Food Importer;

to carry out any other duties as may be assigned by Food Authority from time to time.
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14.

No

Chapter - X
Orders by the Authorised Officer
Objection Certificate. — (1) The Authorised Officer shall issue a ‘no objection certificate’ in FORM - 3,

after assessing the safety of food being imported under these regulations under his seal and signature for allowing import
of food, and shall communicate such order in a specified manner to the customs and the Food Importer.

2

3)

“)

®)

(6)

)

®)

The no objection certificate permitting the import of food shall have the validity of thirty days of receipt of no
objection certificate within which the articles of food have to be taken out by the Food Importer from the
customs area and the period of validity of no objection certificate for various types of articles of food shall be
reviewed by the Food Authority from time to time.

The Food Importer shall take effective steps to get the articles of food released from the customs area within
the period of validity stated in the no objection certificate issued by the Authorised Officer failing which they
shall be deemed to be un- cleared articles of food.

A copy of the report of the laboratory analysis shall be forwarded to the Customs and the Food Importer,
wherever the no objection certificate is issued based on the report of the laboratory.

The Authorised Officer shall issue a non conformance report in FORM — 4 specifying the grounds mentioned
in these regulations for refusal, wherever the clearance of the imported food is refused, under his seal and
signature, and shall communicate such order in a specified manner to the customs, Food Authority and the
Food Importer.

A copy of the report of the laboratory analysis shall be forwarded to the customs, Food Authority and Food
Importer, wherever the report is issued based on a non-conformance laboratory Analysis Report.

Based on the findings and recommendations in non- conformance report of the laboratory analysis and
subsequent confirmation from the referral laboratory, if contamination or presence of microbiological
organisms is likely to pose a significant risk to public health, the Authorised Officer, with the prior approval
the Food Authority shall pass necessary orders for mandatory destruction of articles of food in FORM- 5.

The customs shall provide a report to the Authorised Officer informing all the pertinent details of the
destruction and the same shall be provided every quarter of the financial year.

Chapter - XI

Review Process

15. Reviewable orders. — (1) Any Food Importer, aggrieved by one or more of the following orders of the Authorised
Officer, may file a review application to the Review Officer —

(@)

3

()

(b)
(©)
(a)

rejecting the clearance of the imported articles of food for non-compliance of the conditions specified in
regulation 6 of these Regulations;

any order directing the Food Importer to rectify the labeling of the articles of food; and
order of rejection issued on receipt of a non-conformance report from Food Analyst.

The review application shall be in FORM-6 and be accompanied by such fee as may be specified by the Food

Authority from time to time;

(b)

The review application shall be presented to the Review Officer along with the required documents within

fifteen working days from the date of receipt of the report of rejection;

©
of

The Review Officer may admit a review application after the expiry of the said period for an extended period
seven working days, if he is satisfied that the Food Importer had sufficient cause for not presenting it within

that period.

(a) The Review Officer shall consider the facts and dispose of the review application in accordance with the

provisions of the Act, the rules and regulations made thereunder and orders or notifications issued by the Food Authority
from time to time;

(b)

(©)

On receipt of the completed application for review along with all documents, the Review Officer, if he
deems fit may, fix the date, time and venue of hearing the representation of the Food Importer;

The Food Importer, either in person or by a representative, and the Authorised Officer, either in person or
through an authorised representative, shall have the right to be heard at the hearing of the review
application;
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(d)

(e)

®

(@

(h)

®

0

If either the Food Importer or the Authorised Officer or their authorized representative fails to appear
themselves at the hearing of the review application, the Review officer may proceed to decide the review on
merits;

The Review Officer shall dispose of the review application within a period of seven days, after filing of the
review application by the Food importer and the reply of the Authorised Officer thereof:

Provided that the Review Officer may allow submission of further evidence or material, if he deems
necessary and also forward a part of the sample for analysis to the referral laboratory;

The Review Officer may, before disposing off any review application, make such further enquiry as he may
think fit or direct the Authorised Officer to make such further enquiry and report the result of the same;

The Review Officer may, at the time of hearing of the review application, go into any ground not specified
in the grounds for review, if the Review Officer is satisfied that the omission of that ground was not willful
or unreasonable;

The order of the Review Officer disposing off the review application shall be in writing and shall state the
points for determination, the decision thereon and the reasons for such decision;

On the disposal of the review application, the Review Officer shall communicate the order passed in the
review application to the Food Importer, customs and the Authorised Officer; and

The food importer may file a second appeal against the order of the review officer to the chief executive
officer, food safety and standard authority of India, within fifteen days from the date on which the review
order is received.

Chapter - XII
DISPOSAL OF REJECTED FOOD CONSIGNMENTS AND FOOD SAMPLES

16. Rejection of imported food consignments. - (1) (a) On receipt of the non- conformance report, the Custodian or
importer shall dispose of the imported food consignment in accordance with the provisions of the Customs Act, 1962 (52

of 1962):

Provided that the no food consignment shall be disposed off until the period of limitation is over for filing of
review application against the order of the Authorised Officer:

Provided further that in cases of storage of articles of food, the cost and expenses incurred in the storage of the
articles of food, in such cases, shall be borne by the Food Importer;

(b)

(©)

(d)

(e)

®

17.

The Authorised Officer shall return the remaining sample to the Food Importer or his Custom House Agent
with acknowledgement within a period of ten days from the date of issue of no objection certificate;

If the Food Importer fails to collect the remaining parts of the sample, Authorised Officer shall dispose of
the sample in the manner specified by the Food Authority;

On receipt of non-conformance report, the remaining parts of the sample shall not be released to the Food
Importer or his Custom House Agent and the same shall be retained in the safe custody of the Authorised
Officer for a period of thirty days:

Provided that if any review application or any legal processing is filed by the Food Importer against the
non-conformance report and the same is pending, then the second part of the sample shall remain with the
Authorised Officer until the review application or any legal proceeding is disposed of;

In case, no review is filed and the sample may pose risk to the public health the sample shall be disposed of
as provided in sub — regulation (7) of regulation 14; and

If no review application is filed by the Food Importer within the specified period , from the date of receipt
of the non-conformance report or if the review is disallowed, the Authorised Officer may dispose of the
remaining part of the sample in the manner specified by the Food Authority.

Chapter — XIII
Treatment of Uncleared and Unclaimed Article of Food

(1) The Authorised Officer shall follow the procedure of inspection, sampling, testing and clearance laid
down under these regulations, for disposal of all cases of uncleared or unclaimed articles of food.
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(2) The Authorised Officer shall, on receipt of request made by the Custodian and after ensuring that the
requisite fee has been paid, issue either a no objection certificate or non conformance report after assessing
the safety of uncleared or unclaimed food consignment based on inspection and laboratory analysis.

FORM -1
[See regulation 5(5)]
Visual Inspection Format

The seal on the container was inspected, it reads as ------------------- and the same was found to be intact.
The seal was broken by the Authorised Officer or his representatives in presence of the following:

1.

2.

3.

BREAK OPEN SEAL FORMAT

"
[:
A

Food Safety and Standards
Authority of Ind’a

e mwa

Port Of Entry: _

This Package is || Location: =
opened and a sample 3 E
taken by the Author- 2 T
ised Officer of Fssal, || S@mPple 1D: s =
to have the same = §
analyzed by a not- || Signature: E
fied laboratory. s 8 E
Name Of Officer: F2 5
F= =
Date: Time: =E b |
Authorised Officer Seal == z

(Please tick the applicable)
Nothing was stored in the container.

The following were found stored, in the container:

L.

2.

3.

The articles of food were stored in a clean and hygienic condition and were free of:
1. Living/dead/fragments of insect

2. Rodent contamination

3. Moulds

4. Unwanted odour taint or mustiness

5. Any other substance, which can influence the safety of the food.
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The packaging material was inspected and the following was observed;

The package prima facie appeared to be compliant to the packaging and labeling requirements as per the
Food Safety and standard (Packaging and Labeling) Regulations, 2011

The package of the food consignment was inspected and the following was observed:

1. Size

2. Material used

3. Securely packed and sealed

4. Free from major dents, rust, perforation, seam distortion, leaks etc. Brief description
of the package:

Photograph of the Label

Observation. ~The Food consignment is in compliance with the provisions of the Food Safety and Standards (Packaging
and Labeling) Regulations, 2011. Food article was found to be fit/not found fit for drawing sample and therefore the
sample was drawn/not drawn.

SD/
Authorised Officer

The process has been carried out in the presence of all the signatories who have signed the present memo in token of
their acknowledgement of the correctness of the proceeding.

1.
2.
FORM -2
[See regulation 10(5)]
REPORT OF LABORATORY ANALYSIS
Name of Laboratory Address
Test Certificate No: Date:
Report of Laboratory Analysis
1. Sample Identification : Sample No:
2. Ref No
3. Sample received from
4. Sample Particulars : Brief description of sample material
5. Volume / Weight
6. Sample received Date and Time :Time: JO OOon OO OOOO
7. Lot/ Batch No
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8. Date of Manufacture

9. Fee Received

10. Lab Code No

A. Physical Examination

11. Type of Packaging

12. Condition of Package

13. Physical Appearance of sample
14. Labelling — Details sufficient

00 O OO00@mmyyyy)
O Yes

: I:l_Yes O No

: code assigned by laboratory for its records

15. If condition of packaging or sample or details provided in the label is not acceptable, provide

reason:

B. Laboratory Analysis

16. Analysis date of starting: Analysis date of completion:

Test results

S No: Quality Parameters

Specified limit as
per FSSR/ as per
COA if not
mentioned in FSSR

Test Results

Test method

Safety Parameters

C. Conclusion:

L The sample conforms to the specifications laid down for all the parameters in the Act and the rules and regulations

made thereunder.

The sample does not conform to the specifications laid down in the Act and the rules and regulations made thereunder

for the parameters.

Place

Date

No objection certificate No:

FORM -3
[See regulation 14 (1)]
No Objection Certificate

Port of Entry/Location: Import General Manifest No. and date:

Signature

Name and Seal and Designation

Date:
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Bill of entry number and date:
To,

The Assistant/Deputy Commissioner of Customs

Sir,

Product as per the bill of entry Sample ID Exporting country

Remarks: Conforming
Balance shelf life of the product, on the date of issue of this no objection certificate:

This office has no objection if the above mentioned articles of food is released or cleared from this port before Validity
period of the no objection certificate, as the result of the inspection or analysis that the sample conform to the
specifications provided under the Food Safety and Standards Act 2006 (34 of 2006), and the rules and regulations made
thereuder.

This is for your information and necessary action please.

Date: Name/Signature with Seal of the Authorised Officer
Place:

Copy to:

Name of the Importer and Import Export Code:

Address of Importer:

Food Safety and Standards Act License Number of the Importer:

Name of the Custom Brokers:

Enclosure: Report/ Certificate of Laboratory.

FORM -4
[See regulation 14(5)]
Non - Conformance Report

Non conf No: Date:
Port of Entry/Location: Import General Manifest No. and date:

Bill of entry number and date:

To,

The Assistant/Deputy Commissioner of Customs
Sir,

Product as per the bill of entry Sample ID Exporting country

The consignment is rejected on following grounds:

1.
2.
3.
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This office is of the opinion that the consignment is not to be released or cleared from this port for the reasons
mentioned above.

This is for your information and necessary action please.

Date: Name/Signature with Seal of the Authorised Officer
Place:

Copy to:

Name of the Importer and Import Export Code:

Address of Importer:

Food Safety and Standards Act License Number of the Importer:

Name of the Custom Brokers:

ENCL: Report/ Certificate of Laboratory.

FORM -5
[See regulation 14(7)]
Mandatory Destruction Order
Food Safety and Standards Authority of India Authorised Officer

To, Date:

The Asst. Commissioner of Customs

Food Article imported by : Importer License No:

Vessel Name:

Import General Manifest Number: Dated:

BE: Dated:

Index No:

Custom Brokers License No: Custom Brokers Name:
Sir,

1. The above mentioned food consignment imported
by

was inspected on by the Authorised Officials of

Food Safety and Standards Authority of India and samples have been analysed by the Notified laboratory.

2. This office requests you to reject the clearance of import of this article of food and not to release it from this port
as the result of the inspection and analysis of the sample of the articles of food does not conform to the
specifications specified under the Food Safety and Standards Act, 2006 (34 of 2006) and rules and regulations
made thereunder.

3. Based on the findings and recommendation in Non-Conformance Laboratory Analysis Report and subsequent
confirmation from the Referral Laboratory, the contamination and presence of microbiological organisms in the
food sample is likely to pose a significant risk to public health. The lab analysis reports are enclosed.
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4. This office requests you to reject the clearance of import of this consignment and not to release it from this port
and recommends for mandatory destruction of the articles of food of this consignment owing to the significant
risks to the Public Health.

This is for your information and necessary action please.

Yours Faithfully,
(Name and Seal of

Copy of Lab Analysis Report attached Authorised Officer)

FORM - 6
[See regulation 15(2) (a)]
Review Application to the Review Officer

Name and address of the petitioner:

Registration No. as Food Business Operator:

Importer’s License No.:

Import Details
Date of Import: Bill of Entry No: Point of import:
Name of Article of Food under consideration: Product
Type:
Invoice Value of Articles of Food: Perishable:
Yes/No

Balance Shelf life of the item:

End Usage:
Rejection Report Details
Date of Rejection Report sought to be reviewed: Order
passed by:
(Authority) (Place)

Food Safety and Standards (Food Import) Regulation, 2016 under which the Rejection Report was passed:

Relief claimed in appeal:

Statement of Facts:

Grounds of Appeal

1.

2.

3.

Date: ....................

Place: ..............oo..
Signed
(Appellant)
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Form of verification

Lo e, the petitioner herein/ the authorised representative of the petitioner herein, do
hereby declare that what is stated in the accompanying Form I dated ................ is true to the best of

my knowledge, information and belief.

Place............
Date.............
(Appellant)
FORM- 7
[See regulation 7 (1)]
(For imported food consignment meant for Personal Use)
Declaration and undertaking by Importer

I/ We, ,resident(s) of do
hereby declare and undertake that:
1. I/We haveimported __ <Name of food> from <country of origin of

consignment> vide <Bill of Entry number> dated ;
2. The above consignment of <Net weightorunit>—________ will be solely used for

personal consumption;
3. No part of the aforementioned consignment will be sold/ released into the domestic market in any manner;
4. I am holding Passport Number which is valid up to only). issued from ______ <name of the country>

which is valid upto (*Applicable in case of Foreigners/ NRIs only.
5. I shall be responsible and liable for any contravention of the Food Safety and Standard Act, 2006 and rules

& regulations made there under.

I affirm that all information given above is true and correct to the best of my/our knowledge and belief.

Signatures of the Importer with Stamp/ Seal
Name:
Place : Address:
Date : Contact Nos:
FORM - 8

[See regulation 7 (2)]
(For imported food consignment meant for hundred per cent Export/ Re- export)

Declaration and undertaking by Importer
(To be printed on FBO/Importer/Company’s Letterhead)

I/'We, [Proprietor/ Partner/ Managing Director/

Director / Authorised Signatory of M/S <with address>

do hereby declare and undertake that:

1. I/'We have imported the consignment of < Name of product>
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measuring <Weight/ Units> from <Country of origin of consignment>
vide <Bill of entry number> dated at

<Port location> ;

2. The aforementioned Food Product is intended solely for the captive use/ production of value added products/ for
use of our sister/ subsidiary companies (subject to a defined relationship agreement between the two entities) for
100% exports/ re- export.
3. I/We undertake that no part thereof will be supplied for domestic consumption.
Signatures of the Importer with Stamp/ Seal
Name:
Place : Address:
Date : Contact Nos:
FORM -9
[See regulation 7 (4)]
(For imported food consignment meant for Research and Development purposes)
Declaration and undertaking by Importer
(To be printed on FBO/Importer/Company’s Letterhead)
I/'We [as Proprietor/ Partner/ Managing
Director/ Director/ Authorised Signatory of M/S _] do hereby declare
and undertake that:
3. I/We are the importer <Name of food> from <Country
of origin of the consignment> _ vide _ < Bill of Entry number> dated
4. The above consignment is <Net weight/ Quantity> _and will
be used solely for <purpose of consignment>
5. The consignment will be exclusively used for Research and Development purposes for assuring the highest
quality standards only and will not be utilized or released in the domestic market for human consumption even if
it is for test marketing or market research purpose.
6. I/We shall be fully responsible and liable for any contravention of Food Safety and Standard Act, 2006 (34 of
2006) and rules & regulations made there under.
I/We affirm that all information given above is true to the best of my/our knowledge and belief.
Signatures of the Importer with Stamp/ Seal
Name:
Place : Address:
Date : Contact Nos:
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FORM- 10

[See regulation 7 (5)]

(For imported food consignment meant for Display Purpose in
Trade Fair/Exhibition)
Declaration and undertaking by Importer

(To be printed on FBO/Importer/Company’s Letterhead)

I/'We, [Proprietor/ Partner/ Managing Director/

Director/ Authorised Signatory of M/S <with address>

do hereby declare and undertake that:

2. I/We have imported the consignment of < Name of product>
measuring <Weight/ Units> from _<Country of origin of consignment>
vide <Bill of entry number> dated at

<Port location>

3. The aforementioned Food Product is intended solely for the purpose of Display only in the
Trade Fair/Exhibition_< mention the specific event> and not meant for any

other commercial purpose.

4. The aforementioned food, apart from Display, is also intended to be used for the purposes of Tasting and I/we
undertake that no part of the said product shall be released in the market for consumption purposes in any other
manner;

5. I/We undertake that after conclusion of event, the opened packages of these articles will be destroyed and the

packed food will be re-exported to the country of origin;

6. I/We shall furnish the details of the total quantity of the consignment imported into India, the quantity
consumed in the process of Tasting, the quantity destroyed and the quantity being re-exported to the competent
authority in respect of the above said consignment after the conclusion of the Trade fair/Exhibition.

Signatures of the Importer with Stamp/ Seal

Name:

Place : Address:

Date : Contact Nos:
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FORM - 11
[See regulation 7 (6)]
(For imported food consignment meant for Sports Events)
Declaration and undertaking by Importer
(To be printed on FBO/Importer/Company’s letterhead)
I/'We, [Proprietor/ Partner/ Managing Director/

Director/ Authorised Signatory of M/S <with address>

do hereby declare and undertake that:

1. I/We have imported the consignment of < Name of product>
measuring <Weight/ Units> from - <Country of origin OW
Tvide <Bill of entry number>  dated at <Port
location> : -

2. I/We undertake that the aforementioned Food Product is intended solely for the Sports Events.
3. I/We undertake that the food shall not be released for sale to any other person.

4. I/We undertake that the unused food shall be re-exported to Exporting country after the event or it shall be
destroyed.

5. I/We undertake that I shall submit the documentary proof thereof within thirty days from the last day of event.

6. I/We undertake that the quantities of food imported is not more than the quantities necessary for direct utilization by
the persons concerned for the duration of the stay or event, whichever is earlier.

Signatures of the Importer with Stamp/ Seal

Name:

Place : Address:

Date : Contact Nos:

FORM -12
[See Regulation 8(3)]

Declaration regarding issue of provisional no objection certificate for frozen and chilled imported food
consignment

(To be printed on the Letterhead of the FBO/Importer/Company)

The Authorised Officer, FSSAI

<Port of Import>

Dear Sir,

I/We, resident  of [as
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Proprietor/ Partner/ Managing Director/ Director/ Authorised Signatory of M/S

are importer of _<Name of Food Items> in the consignment imported vide

<Bill of Entry> dated at <Port location> , request

you to issue provisional NOC for the same.

I/We hereby undertake to comply with the following terms and conditions on behalf of the importing
firm/company as under: -

@) The entire consignment under above mentioned Bill of Entry will be retained in a storage
facility with the required temperature control system at <address of
warehouse>_ and no part of the consignment shall be released into the market prior to

issuance of the no
objection certificate;

(ii) Complete temperature log of the storage conditions shall be maintained and provided to Food Safety and
standard Authority of India at the time of issue of no objection certificate;

(1ii) Both Customs and Food Safety and standard Authority of India have the right to inspect the said storage facility
at any time to ensure that the consignment is held securely till the clearance certificate is provided by Food
Safety and standard Authority of India ;

@iv) In the event of non-conformance to the above storage conditions, I/We shall be fully responsible to move the
cargo back to Customs jurisdiction and comply with all the norms for destruction/ re-export as may be decided
by the competent Authority;

v) In case of non-compliance of any of the above norms, I/We will not be eligible to avail of the above mentioned
facility in future. Besides, I/We will be liable for contravention of the Food Safety and standard Act, 2006 and
rules & regulations made there under.

Signatures of the Importer with Stamp/ Seal

Name:

Place : Address:

Date : Contact Nos:

FORM - 13
[See regulation 9 (3)]

Declaration regarding issue of provisional NOC for imported food consignment with less than 07 days’ shelf life

(To be printed on the Letterhead of the importing FBO/Importer/Company)

To
The Authorised Officer, FSSAI
<Port of Import>
Dear Sir,
I/We, , resident of [As
Proprietor/ Partner/ Managing Director/  Director/Authorised Signatory of M/s
] are importer of <Name of food items> having very

short shelf-life (less than 7 days) in the consignment imported vide <Bill of Entry>
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dated at <Port location> and request you to issue provisional NOC.

2. I/We hereby undertake to comply with the following terms and conditions on behalf of the importing
firm/company as under:

@) I/We shall be fully responsible for complete product recall in case of non-conformity of the product after lab
analysis and shall comply with all the norms for destruction/ re-export, as may be decided by the competent
Authority;

(ii) I/We do hereby certify that we have satisfactory food recall mechanism in place;

(1ii) In case of failure of product in lab analysis, I/We shall not be eligible to avail of the above mentioned facility in

future and all subsequent imports of the product from the same manufacturer of the same source country or
certified by the same lab will be subject to stringent 100% analysis irrespective of certificate issued by the
source country prior to clearance by FSSAI Authorised Officer.

@iv) In case of non-conformance of the product after lab analysis, I/We shall be liable for contravention of the FSSA
Act, 2006 and Rules & Regulations made there under.

Signatures of the Importer with Stamp/ Seal

Name:

Place : Address:

Date : Contact Nos:

FORM -14
[See regulation 9 (10)]
(For imported food consignment containing bulk packages and having representative sample)
Declaration and undertaking by Importer

(To be printed on FBO/Importer/Company’s Letterhead)

I/'We [as Proprietor/ Partner/ Managing Director/
Director/ Authorised Signatory of M/S.......................... ] do hereby declare and undertake that:
1. I/We are importer of <Name of food> from < name of the country of origin of
consignment> vide <Bill of Entry number>

dated

2. The given consignment is aseptically packed and/or hygroscopic in nature and is accompanied with representative
sample;
3. I/We hereby undertake that the representative samples provided with the consignment is/ are true representative of

the imported food product;

4. I/We shall be fully responsible and liable for any contravention of FSSA Act, 2006 and Rules & Regulations made
there under.

I/We affirm that all information given above is true and to the best of my knowledge and belief.
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Signatures of the Importer with Stamp/ Seal

Name:

Place : Address:

Date : Contact Nos:

FORM 15
[See regulation 9 (11)]
(for imported food consignment containing bulk packages and not having representative sample)
Declaration and undertaking by Importer

(To be printed on Letterhead of the FBO/Importer/Company)

I/'We, [as Proprietor/ Partner/ Managing Director/ Director/
Authorised Signatory of M/S ], do hereby declare and undertake that:
1. I/We are importer of <Name of food> from <Country of origin of consignment>
vide < Bill of Entry number> dated ;
2. The given consignment is aseptically packed and/or hygroscopic in nature and does not contain any

representative sample;

3. Hence, the FSSAI will not be held responsible for any damage observed before or after sampling of the given
consignment;
4. I/We shall be responsible and liable for any contravention of FSSA Act, 2006 and Rules & Regulations made

there under.

I/We affirm that all information given above is true and to the best of my knowledge and belief.

Signatures of the Importer with Stamp/ Seal

Name:
Place : Address:
Date : Contact Nos:

PAWAN AGARWAL, Chief Executive Officer
[ADVT. [II/4/Exty./465/16]
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